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The appellant is in appeal against the impugned order
wherein the claim of drawback has been rejected by the Learned

Commissioner as time-barred.

2. Heard the parties and perused the records.



E/85437/2019

3. On perusal of the record, I find that, after export of goods,
the appellant collected various documents and data from different
places, which caused delay in filing the claim of drawback on the
basis of brand rate. The appellant has given the reasons for
causing delay in filing their claim late, but in the impugned order
the Learned Commissioner has given a finding that the appellant

has not given any reason for causing delay.

4, With these observations, I find that impugned order passed
by the Commissioner is contradictory to the claim made by the
appellant and without application of mind. Therefore, I set aside
the impugned order and remand the matter back to the Learned
Commissioner to decide the claim of drawback on merits within

30 days of receipt of this order.

5. Appeal is disposed off in these terms.

(Dictated and Pronounced in open court)

(Ashok Jindal)
Member (Judicial)
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